FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process of Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PELICAN GRAND MOTELS PRIVATE
LIMITED

RELEVANT PARTICULARS

1; Name of Corporate Debtor

PELICAN GRAND MOTELS PRIVATE
LIMITED

2. Date of Incorporation of Corporate
debtor

7t December, 2010

3 Authority Under which corporate debtor
is Incorporated /Registered

Registrar of Companies, Delhi

4. | Corporate Identity Number /Limited
Liability Identity of corporate debtor

'CIN: U55101DL2010PTC211161

5. | Address of the registered office and
principal office (if any) of corporate
debtor

Registered Office:
117, Anand Vihar, Pitampura, New Delhi-
1100344

Principal Place of Business:

VIVAAN Resorts,

NH-1, Village Jhanjheri, Tehsil Nilokher,
Karnal, Haryana, 132001

6. Esol\_/erfy Commencement date in

respect of corporate debtor

12'h December, 2023 (Date of receiving the
order 14* December 2023)

7. Estimated Date of closure of insolvency
resolution process

9% June, 2024 (180t day from the date of |
commencement of Insolvency resolution
process)

_po|

Name and Registration Number of | Mr.Binod Kumar Singh
Insolvency Professional acting as Interim
Resolution Professional IBBI Reg. No. - IBBI/IPA-001/IP-P-
02688/2022-2023/14108
- AFA Valid upto: 18.05.2024
9% Address and Email of the Interim | WA- 23, 1%t Floor, Shakarpur, New Delhi-
Resolution Professional as registered with | 110092
the Board

Email: binod.adv@gmail.com

10. | Address and Email to be used for
Correspondence  with  the Interim
Resolution Professional, if different from
those given in serial number 9

Mavent Restructuring Services LLP,
B-29, LGF, Lajpat Nagar-III, Delhi 110024

Email: ilac,nelican.J_;'rar_u:ln':utelst’rﬂﬂi'n;:lil.com

11, | Last Date of Submission of Claims

26th December, 2023

12, | Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
_professional

Not Applicable

13. | Names of Insolvency Professionals
identified to act as  Authorised
Representative of creditors in a class
| (Three names for each class)

Not Applicable

14. | (a) Relevant Forms and
(b) Details of authorized representatives
are available at: -

(a)Web Link: -
https://ibbi.gov.in/home/downloads
(b) Not applicable

Notice is hereby given that the National Company Law Tribunal, Principal Bench, New Delhi,

ordered the commencement of a Corporate Insolvency Resolution Process against PELICAN
GRAND MOTELS PRIVATE LIMITED.



The creditors of PELICAN GRAND MOTELS PRIVATE LIMITED are hereby called upon to
submit their claims with proof, on or before 26" December, 2023 to the Interim Resolution
Professional at the correspondence address mentioned against entry No. 10 only.

The Financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit claims with proof in person, by post or electronic means.

A financial creditor belonging to a class (Not Applicable), as listed against the entry No. 12,
shall indicate its choice of authorized representative from among the three insolvency
professionals listed against entry No.13 to act as authorized representative of the class [Not
Applicable] in Form CA.

Submission of false or misleading proof of claims shall attract penalties.

Binod Kumar Singh

Interim Resolution Professional

Pelican Grand Motels Private Limited

IBBI Reg. No. - IBBI/IPA-001/IP-P-02688/2022-2023/14108
Email: ibc.pelican.grandmotels@gmail.com binod.adv@gmail.com
Place: Delhi

Date: 14.12.2023

BINOD KUMAR SINGH

Lisolveney Professional
Reg. No IR5: (4601 11-P-0208K2022-23/1410K
WA-23. Ist iioor, Shakarpur, Delhi-110092
Mob-98714323,4, 1 mial-hinod adv(agmail com
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3) Allotment to Market Maker {After Technical Rejections)
The Basis of Allctment to the Market Maker, at the issue price of Bs. 140/- per Equity Share, was
finalized in consultation with Mational Stock Exchange of india Limited. The Categaory was subscribed
by 1.00 times. The total number of shares allotted in this category is 2,80,000 Equity Shares in full out
reserved portion af 2,80,000 Equity Shares

4) Allotment to QIBs (After Technical Rejections)
Allotment to QIBs, who have bid at the Issue Price of Rs. 140/- per Equity Share has been done on
a proportionate basis in consultation with Mational Stock Exchange of India Limited. This category
has been subscribed to the extent of 11534 Times of QIB portion. The total number of Equity Shares
allotted in the QIB category is 10,864,000 Equity Shares, which were allotted to 64 successful Applicants

Mote: All capitalized terms used and not defined herein shall have the respective meanings assigned to b)
therm in the Prospectus dated December 12, 2023 filed wath the Registrar of Companies, Ahmedabad
("RoC?)

INVESTORS, PLEASE NOTE

The details of the allotment made has been hosted on the website of the Registrar to the Issue, KFin
Technologies Limited at website: wew kfintech.com
All future correspondence in this regard may kindly be addressed to the Registrar to the lssue guoting full
name of the First/ ole Bidder, Serial number of the ASBA form, number of Equity Shares bid far, Bidder DP
I Client 1D, PAM, date of submission of the Bid cum Application Form, address of the Bidder, the name and
address of the Designated Intermediary where the Bid cum Application Form was submitted by the Bidder
and copy of the Acknowledgment Slip received from the Designated Intermediary and payment details at
the address given below:

The date of board resolution far approval of Draft Red Herring Prospectus has been modified from
Dctober 31, 2023 to October 30, 2023 on the following pages:

In point 3, under the heading “Corporate Approvals for this Issue” in chapter *Government and Other
Approvals” as appearing an page na. 276 of the RHP

In pzint 11, under the heading “Material Documents for the ssue” in chapter "Material Contracts and
Daocumants for Inspechion” as appearing on page no. 367 of the RHP

The information in this corngendum supplements and uwpdates the information in the Red Herring
Prospectus and the aforementioned changes are to be read in conjunction with the Red Herring Prospectus.

On Behalf of the Board of Directors
For Accent Microcell Limited

Sd/f-
Place: Ahmedabad Ms. Braham Pal Chhabra
Date: December 14, 2023 Company Secretary

CATEGORY B:ﬁ::s MFS | IC'S | NBFC'S [ AIF FPl | OTHERS | TOTAL
Qe 209000 | - | sS000 338,000 | 512,000 | 10,64,000 |

5) All-ntment to Anchor Investors (After Techmical Rejections)

The Company in consultation with the BRLM, has allotted 15.96,000 Equity Shares to & Anchor Investors
at the Offer Price of Rs. 140/- per Equity shares in accordance with the SEBI Regulations. This represents

A KFINTECH

KFIN TECHNOLOGIES LIMITED
Selenium  Tower-B, Plot 31 & 32 Gachibowli,

Tel No.: +91 40 6716 2222,

Toll Free Ho.: 1800 309 4001

E-mall: amlipo@kfintech.com ,

Investor Grievances Email Id: ernward risidkfintech.com
Website: www kfintech.com

SEBI Hegistraﬁun Mo.: INEODOGD0221

Contact Person: M Murali Krishina

Financial District,
MNanakramguda, Serilingampally, Hyderabad — 500 032, Telangana

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE
OF THE EQUITY SHARES ON LISTING OR THE BUSINESS PROSPECTS OF ACCENT MICROCELL LIMITED
Disclaimer; Accent Micracel!l Limited has filed the Prospectus dated December 12, 2023 with the Registrar
of Companies, Ahmedabad and thereafter with SEB! and the Stack Exchange, The Prospectus is available
on the website of NSE Emerge i.e, wwwinsgindia,com and is available on the website of the BRELM af www
covindia,cam, Any potential investors shauld note that investment in equity shares invalves a high degres
of risk and for details relating fo the same, please refer to the Prospectus including the section titled "Risk
Factors” beginning on page 29 of the Prospecius,

NAE Disclaimer: "It is to be distinctly understood that the permission given by NSE shauld not in any way
be deemed or canstrued that the Offer Document has been cleared or approved by N5E nor does it certify

B0.00% of the QIBs Portion.
FIS/ d g
CATEGORY BANKS MF'S IC’S MBFC'S AlF FFl OTHERS TOTAL
Anchor |
iTieetsir - - - - :- 3000000 12,96,000 15,946,000

The Board of Director of our Company at its meeting held on December 13, 2023 has taken on record the

the correctness or completeness of any of the contents of the Offer Document. The investors are advised to
refar to the Offer Document for the full text of the Dhsclaimer Clause of NSE®

basis of allotment of Equity Shares approved by the Designated Stock Exchange, being MAE and has aliotted
the Equity Shares to various successiul applicants. The Allotment Advice Cum Eefund Intimation has been

CORRIGENDUM - NOTICE TO INVESTORS
TO THE RED HERRING PROSPECTUS DATED DECEMBER 01,2023

The Equity Shares have not been and will not be registered under the U5 Securities Act of 7933, as
amended (the "Securities Act”) ar any state securities laws in the United States, and unless so registered,

emailed ta the email id of the investars as registered with the depositories, Further, instructions to the SC5Bs
have been issued for unblocking of funds and tramsfer to the Public Issue Account aon December 13, 2023,
The Equity Shares allotted to the successful allottees have been uploaded on December 14, 2023 for credit 5
inte the respective beneficiary accounts subject to validation of the account details with the depositories
concerned, The Company is in the process of abtaining the listing and trading approval from MSE and the
tradling of the Equity Shares is expected to commence on December 15, 2023,

Investors may note the following:

The following Changes or updation has been made in the Red Herring Prospectus.
in point B under the heading “Material Dacuments for the [ssue” in chapter “Material Contracts and
Documents for Inspection® of the Prospectus as appearing on page no. 361 of the BHP, the issuance date of
the Certificate of Statement of Tax Benefit has been revised from October 10, 2023, to October 28, 2023.

and may not be issuved or sald within the United States, except pursuant to an exemption from, orin &
transaction not subject to, the registration requirements of the Securities Act and in acoordance with any
applicable U5, state securities laws, The Equity Shares are being issued and sold autside the United States
in 'offshore transactions” in rediance on Regulatian °5™ under the Securities Act and the applicable laws of
each jurisdiction where such issues and sales are made. There will be no public offering in the United States.

a KOGTA FINANCIAL INDIA LIMITED

Registered Office: Kogla House, Azad Mohalla, B jainagar- 305624,
Rajasthan, India | Email; miv@kagta.in | we kagta.in

5-1 Giopalhari, Near Ajmer Pulia, Opp. Meiro Pillar Mo, 143, Jaipur - 302001, Rajasthan,
India | Tel.; +91 141 E?E-T[IE?

APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE

Whereas, The undersigned baing the Authpnzed Qfficar of the Koata Financeal (India)
Lirmited, undar the Sacuritizaleen and Recenstruction of Fnancial Assels and EnarGement af
security Interest Act, 2002 and in exercise of Powars confarmad undar Section 13 (12] read
with Rule 3 of the Sacurity Interest (Endorcement) Rulas, 2002, issued a demand notice
fated 19.09. 2023 calling wpon the Borrawers [ Guarantor/Mortpagar Mr. Bhoop Singh U
Dhoop Singh 5/o Mr. Hajoor Singh (Applicant/Martgagor) Mrs. Rajpali Hajur Singh W/o
Mr. Hajoor Singh (Co-Applicant) Mrs. Saroj Klam Singh Wio Mr. Klam Singh [Go-
Applicant) Mrs. Manjit Dewi Wio Mr. Bhoop Singh 10 repay the amount mentionad in the
potice being Re. 22 27 215/ [Rupeas Twanly-Two Lakh Twenly-Seven Thousand Two
Hundred Fittaen Onlky) as o0 19082023 pavable with Turthar inferest and other legal charges
bl payemantin Full within 60 days Trorm the date of notice’date of racaipt of tha sad nolice
The borrewvar’ mortgagaor having lailed ta rapay the amount, nofice is haraby given Bo tha
borrgwen’ margagar and the poabdic i ganeral that the undersigned has akan possassion ol
the property described hergin below in exercisg of powers conlarmad on MimMSar under
aeGtion 1304 of the sakf Act read with Bule & of ha said Rubes on this 131h of Dacember al
the year 2023. The bormawer's allention is invited to provisions of sub-section (&) of section
13 of the Act. in respact of time avaitable, to redeam the sacured assets

The borrower’ martgagor in parficular and the public in ganeral is hereby cavtoned not to
deal with the property and any dealings with the property will be subject to the charge of the
Kogta Financial (India) Limited for an amaunt of being Rs. 22,27, 215 (Rupess Twenty Two
Lakh Twenty Seven Thousand Two Hundred Fifteen Onky) as on T8/08°2023 and interest &
expensas theraon wntil full payment

DESCRIPTION OF IMMOVABLE PROPERTY

All thal piece of Khewal no. 287, measuring 2K-1M, Sale deed no. 333, Mulalion na.
3924, Saghan, Tosham, Tehsil Tosham, District Bhiwani-127040 owned by Mr. Bhoop
Singh Ur Dhoop Singh Admeasuring-2 Kanal, 1 Marla Bounded by: East by: Gall 66 1.
Wesi by: Property of lala, Norih by: Property of Ram Mehar 146,51, South by: Property of
Ramphal and Sudhear 146,51 Authorized Officer,
|Flace- VPO Sagban, Tehsil-Tosham District Bhiwani Date: 13.12.2023 Kogta Financial {India) Ltd

A S qﬁ Canara Bank
M.G. Road, Bangalore-560001

(A Government Of India Undertaking) ~ PH: 080-25310066 Mob: 9599662508 & 9920720798

Head Office: Banialere E-mail: cb2366@canarabank.com

E-Auction Sale Notice for Sale of Immovable Properties under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule & (6) of the
Security Interest (Enforcement) Rules, 2002

Motice is hereby given to the public m general and in particutar o the Bormower (s} and Guarantor (s) that the below descrbed
Immavable properlies mortgagedicharged 1o the Secured Creditor, the possession of which has been taken by the Authorsed Officer
of ARM-1 Branch, Bengaluru of the Canara Bank, will be sold an "As is where is", "As is what is", and "Whatever there is" on
19.01.2024 (10.30 AM to 11.00 AM), for recovery of Rs. B,16,21,081.78/- a5 on 30.11.2023 plus further imterest and cost therson
due to the ARM-1 Branch, Bengaluru of Canara Bank from 1. M/s Pegasi Spirits Pvt. Ltd. (Formerly known as 3 Aces
Hospitality Pvt. Ltd.) through its authorised representatives at Regd. Office - House No. 22, Road no. 62, Punjabi Bagh, New Delhi-
110026, Head Office: 5 K Arcade,, No.33/1, Doddakannali, Carmalaram Post, Safapura road,, Bangalore-560035. 2. Mr. Neeraj
Kukreja (Director) Sio Jagdish Kukreja. 3. Mrs. Ritika Kukreja (Director) Wio Neeraj Kukreja both 2 & 3 residing at Villa #1517,
Adarsh Palm Retreat, Ballandur, Bangakore-560103. 4. Mr. Jagdish Kukreja (Guarantor) S/o Kaura Ram Kukreja. 5. Mrs, Pushpa
Kukreja (Guarantor), Both 4 & Sresiding at B 1801, Skylark Esta Hoodl, Whitefield, Bangalore - 560048,

The Reserve Price and Eamest Money Deposils details are as under & the Eamest Money Deposit shall be deposited on or
before 18.01.2024 at 5.00 PM by way of DD favouring Authorizad Officer Canara Bank ARM-1 Branch or through online

JKo

T ANk =

ARM-1 Branch
2nd Floor, No.BE, Spencer Tower,

paymentto Account No.209272434 (IFSC CNRBO002366) is as under. (%, in lakhs)

Lot e ; Reserve EMD | Incremental

No Description of the movable assets: Price Amount | vahis 2t Bid
All that piece and parcel of entine 2nd floor bearing howse no. 22, measuring 2000 Sq.
Fi. of residential building situated in Road no. 62, Punjabi Bagh West, New Dalhi- F z %

1| 110026 withoul roofterrace rights with proportionate undivided sharafrights in the : ' 2
freehold land undermeath and bounded as under; East by Service Lane, West by: 368.00 36.80 1.00
Road no.62, Morth by: Property no. 20 & South by: Property no, 24

Known encumbrances, if any: Not to the knowledge of the Bank.

For detailed terms and conditions of the sale please refer the link “E-Auction” provided in Canara Bank's website
(www.canarabank.com)or may contact Chief Manager, ARM-1 Branch, Bengaluru, Canara Bank, Ph. No.9483532366 other
contact no 9900472090 during office hours on any working day.

Sdi- Authorized Officer
Canara Bank

Place: Bengaluru
Date : 14.12.2023

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
TESTAMENTARY AND INSTESTATE JURISDICTION

PETITION NO. 1319 OF 2022
Petition for Probate of the last will and Testament dated 1* February 2014, of Prem Nath
Shroff, Hindu, Indian Inhabitant of Mumbai, Occupation ; Business, married, who was
residing at the tirme of his death at E-48/85, Vianus Co-operative Housing Society Lid., 17"
Floor, Worli 3ea Face. Mear Poddar Hespital, Worli, Mumbai - 400018, ..Deceased
Dilip Chhabidas Jobanputra, aged about 72 years, Hindu)
inhabitant of Mumbai, Occupation ; Business, Residing)
at E-48/11, Venus Co-operative Housing Society Lid., R G.)
Thadani Marg, Werli Sea Facs, Worll, Mumbal - 400018, being)
the Sole Exacutor namad under the last will and Testament of)
the deceased abovenamed, ..Patitioner
To,
1. Ms. Pooja Sapan Debnath nee
Pooja Jugal Gamihir,
487, Near Father Angel School,
Hardew Pur, Gautam MagarAndrewsganj,
Defence Colony South Delhi,
Mew Dialhi-110049
Z ALLCONCERNED,
I you claim Eo have any interest in the estale of the abovenamed deceased, you are hereby
cited to come and see the proceedings before the grant of Probate.
in case. you infend o oppose the grant of Probate. you should file in the Office of the
Prothonotary and Senior Master a Caveat within fourieen days from the service of this ctation
upanyouand serve a copy of such caveaton the Petitionar or s Advocate on record.
You are hereby informed that the free legal services from the Siate Legal Servicas
Authorities, High Court Legal Services Commitiees, District Legal Services Authonties and
Taluka Legal Services Committess as per eligibdity crileria are available to you and in
case, you are eligible and desire fo avad the free legal services, you may contact any of the
above Legal Senaces Authoribes/Commitiees,
WITNESS SHRI DEVENDRA KUMAR UPADHYAYA CHIEF JUSTICE at Bombay,
aforesaid this Tih day of December, 2023

M/S. MADEKAR & CO., Sd/-
Advecatas for the Patitioner, Prothonotary & Senior Master
Enginger House, 1" Floor, @

B6, Mumbai Samachar Marg,

Forl. Mumbai - 400 023 This 8" Day of December 2023

NOTICE

Investor Awareness Program (IAP)

Investor awareness programs are scheduled to be held virtually on the below mentioned dates at 3.00 p.m. For any
queries/clanfications contact +91-7900005528,

Dates of the Investor awareness programs and the links for joining the anline webinar are given below:

Dates of the event
{:ece[nner 16, ECIE@_
December 23, 2023

e e e e

December 30, 2023

Links for joining online webinar
hitps:fusOGweb.zoom.uswebinar/register W _s1NSEZAIQOCoShdDmUXHCw
hitps-/fusO6web.zoom.us/webinar/register W _qTJXvEKSeRxWiag8Zkus200

S T T

.https ffusDBweb. zoom.us/webinar/registerWN_tiX0bPaEQ3G14U- {:z;lfl'.'Etg

ST e SR PP

For Kotak Mahindra Asset Management Company Limited
Investment Manager = Kolak Mahindra Mutual Fund

Mumbai
December 14, 2023

Sd/-
Authorised Signatory

Any quaries [ clarifications in this regard may be addressed to;
Kotak Mahindra Assel Management Company Limited
CIN: UB589TMHT S84PLCDEDDID (Invastmean] Manmager for Kolak Mahindra Mutwal Fund)
oth Floor, Kotak Towers, Bulldeng No. 21, Infinity Park, O Westarm Exprass Highway,
Goregaon - Mulund Link Boad, Malad (Ezst), Mumbal 400097
Phone Number: 1E003091480 £ 044-40229101 » Emall: muluak@katak.com = Website: kotakmf.com

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

OfF ice at Plot No 98 Udyog V|har Phase v, Gurgaon 122015 (Haryana) and Branch Offlce at “Offlce No 1, F|rst FIoor Mahaluxm| Metro Tower
Plot No. C -1,Sector - 4, Vaishali, Ghaziabad, Uttar Pradesh - 201010 " under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (hereinafter "Act"). Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of thq
following property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on
"AS IS WHERE IS BASIS, AS IS WHAT IS BASIS AND WITHOUT RECOURSE BASIS" for realization of IIFL-HFL's dues, The Sale will be dong
by the undersigned through e-auction platform provided at the web3|te www.iiflonehome.com

vV

FORM A

PUBLIC ANNOUNCEMENT

[Under Regulation & of the Insolvency and Bankruptcy Board of india
(Insolvency Resolufion Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

PELICAN GRAND MOTELS PRIVATE LIMITED
RELEVANT PARTICULARS

ve

' |Name nlCnrpnral.e Debtor | PELICAN GRAND MOTELS PRIVATE LIMITED

| 2. | Date of incorparation of Corparate Deblor iDTIh Dacember, 2010

n Corparate |sentity No. | Uimited Liabdity

| 5, | Address of the 'eglslered office and

Ll [|Hoena-iS200)
§. | Insoheency commancement dabe in 12th Dtr:a'nher 2023 DHIE "f-"ﬁ:;er.. nc_] |h=
respect of Corparate Deblor ander 14ih December 2023)

7, | Estimated e of closure af insaheancy

3. |Avthority under which Corparate Debbor is. | Registrar of Companies, Delbs
ncorporated / registened

(US5101 DL2O1OPTC211161

Identification ho. of Corporale Detilor :

| Registerad Office: 117, Arand Viar,

princinal offica (§ amy| of Canporaie Deblor | Pampurs. New Dethi- 110034

Principal Place of Business: VIVAAN Resorls,
NH-1, Yillage Jhanjher, Tehsd Nilakhesi, Kamal,

Sth June, 2024 (1800 day from the date of

rasoluion process commencement of insolvency resalution process)

Binod Kumar Singh
Reo. No.: ISBEIPA-CO1IP-P-0268a52022- 202314108
AFA valid upto: 18.05.2024

B. | Wame and Registration number of the
msolvency professional acling as Inenm
Rasoluticn Profassional

- |
= |

g, | Address & email of the mlerim resakation
profezsional, &= naqistered with b board

Wit 23, 15t Floor, Shakarpur, Mew Delhi-110092
E-mail: binod, advi@gmail .com

Bddress and g-mail to be used for
cofespondence with the interim

Mawent Restructuring Senices LLP
_ ! B-29, LGF, Lajpat Nager-|Il, Dedhi-110024
Resolulian Prafessional E-mail: ibc. pelican grandmotels@gmail com

—= |

11 | Last date for submissicn of claims 26th December, 2023

Zonal SASTRA Centre, Mumbai :
PME Pragati, 1 Floor, C-9, G-Block, Bandra
Kurla Complex, Bandra (E}, Mumbai-400 051.

punjab national bank

Together for the better

Clipnb|
E ¥ ._,@

SALE NOTICE FOR SALE OF SECURED ASSETS UNDER SARFAESI ACT

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assefs and

Enforcement of Security Interest Act, 2002 read with provision to Rube 8 (8) of the Security Interest (Enforcement) Rules, 2002,
Motice is hareby given to the pubdic in general and in particular to the Borrower (5] and Guarantor (5] that the below described
immavable property mortgaged [/ charged to the Secured Creditos, the Physleal Possession of which has been taken by the
Authorised Officer of the Bank £ Secured Craditor, will be sold on "As is where is", "As is what is"; and "Whatever there is" on
the date as mentioned In the table herein below, for recovery of its dues due to the Bank / Secured Creditor fram the respective
barrower (5) and guarantor (5), The reserve price and the earnest money deposit will be a5 menticned in the table below against
the respective properties,

SCHEDULE OF THE SECURED ASSETS
ﬂl[ll L'F 'I1|'-|I1|‘| Naolice L',

Wame ol the Branch Dpzer |pr fi ol the
operiie

Delails ol e
Diate EnCumbranies
Time ol known b3
E-Amction | the secured
credilors

h'I[lrIguuu] L'ﬂnl.r 5
Kame
[Merigagers of
Properiy(ies)

Name of the Account

1] haluri -I-
Symbalic /

Wame & Addresses ol tse Bormower §
Guaraniors Accoust

G} Bid Ingremenial
Amt. ¥ in Lacs)

Piysical |
Lanslruclive

Zonal SASTRA Centre, Mumbai EE?':""’ "“‘p!,_:m
of industral (Property No.1:-
land bearing 5
Moo 1944 Wil A0 F 11873
M/s. Anupam Industires, Bhimpare, Panchal
Plat Moo 1940, 19473 & 194/4-0, |Udyag Magar, B ¥ 1.7
Panchal Udyog Maegar, Bhimpore, |Daman, Do &
Daman-396 210, Daman 358 210, (o A i
/s Anupam
Industires
Mr. Anil Arora,
404, Godavar CHS Lid, 5.V P Nagar,
MHADA, Andheri (W), Mumbai-53. _ |A11540.2018
Mr. R. 5. Arora Property No.2:- |5)¥ 5,76 Cr. + Further [oa.01.2024)
Nk Ryl g Amatgamated land|  interest from date of
1 |404, Godavari CHS. Ltd., 5. V. P. Nagar, | «e " 6r  Storied NPA 100 & m Mot Knoen
MHADA, Andheri (W), Mumbai-323, le s shed & €] DAAO 2017 e,

Mr. Amit Wadhwa, other  structures | D) Physical Possession (Property No. 2 :-

% H4.00 p, m.
404, Godavarl CHS Lid, 5.V, P Nagar, |situated on  land

MHADA, Andheri (W), Mumbai-53, 5 HNo. 194/3 81 ¥ 169,31
M/s. Sewa Casting Pvt. Ltd, & 1448 VI '
902, Sai Darshan Versova, Mext to|Shimpare, F-"an:hel B ¥ 16.93
Telephone Exchange, Andheri (W), [Udyog Nagas Diu

Mumbai-400 053. & Daman-396 210, oy 2 1.00
M/s. Spiderman Business Pvt. Ltd. (V'3  Anugam

Plot No. F-1/3, MIDC Industrial |mdustires

Area, Tarapur, Boksar, Thane, M/s. ;:IEE"HB"

Maharashtra-401 S0 Business Pyt Ltd.

A. J. Casting Pwt. Ltd.,
E-2/12, Main Bazar, Shastri Magar,
Dethi-1o 030

TERMS AND CONDITIONS :

The sale shall ba zubject to the Tarms & Conditions prescribed in the Security Intarest {Enforcement ) Aulas 2002 and ta the fellawing further conditions ;
1. The properties are being sold on "AS 15 WHERE 15 BASIS", “A5 |5 WHAT IS BASIS" and “WHATEVER THERE 15 BASIS"
2. The particulara of Secured Asseta specified in the Schedule hersinabowve have been stated to the best of the information
of the Authorised Officer, but the Authorised Officer shall not be answerable for any erros, misstaterment or omission
in this proclamation. 3. The Sale will be done by the undessigned through e-auction platform provided at the Website
hitps:/www.mstcecommerce.com on date and bme mentioned in the above fable, 4, The Authorised Otficer resarves the
right to accept or reject any / all bids, or to postpone / cancel f adjourn [/ discontinue or vary the terms of the auction at any
time without assigning any reason whatsoever and his decesion in this negand shall be final, & All statutory dues ! attendant
charges | ather dues including registration charges, stamp duty, taxes, statutory liabilities, arrears of property tax, electricity
dues ete, shall have to be bome by the purchaser, 6. For detailed term and conditions of the sale, please refer www.ibapiin,
www.msteecommerce,.com, hitps:/ feprocure.govinfepublish/app & waww.pnbindia.in,

S5di-
Chief Manager & Authorized Officer,
Punjab Mational Bank; Secured Creditor

Place: Mumbai
Date : 14122023

| Classes of credars, Eng.-. under clause (b) | Mot Applicabie
af sub-section (G4} af seclion 31, ssceriainad
fry fhe Inlerim Rasolution Professional

M

—I..
Za

ot s hesnsdy ghven that the Natianal Cempany Law Tribunal, Prncpal Bench, bew Delhi, ordened the

A

&
=

Mamsas of insoheanty pralessonals danthied
fo act a5 eshanisad representaive of creditors
inaclass [thres names for each class)

Mol Applicable

(a) Relevard foms and
(k) Datals of authonzed rapresentaives
are availabhe at

(2] Web link; hifps;iibbi gowinhomeaidawnloads
il Mot applcable

commancement of a Corporale nsclvency Resalulicn Process agalrs? PELICAN GRAND MOTELS

FRIVATE LIMITED on 12th December, 2023.

The creditors of PELICAN GRAND MOTELS PRIVATE LIMITED are haraby called upon to submi ther

claims win proal, an or belore 26th Decamber, 2023 1o the Infenm Resclution Professicnal i the

comespandence address mentianed agans eniry ka. 10anly

The Finanicial credilors shafl submit Sheir claims with proaf by slectronis means only, All ather eredilors

mey submi claims with proofin person, by posi or électranic means,

& firancial credilor bebonging 1o & class (Kol Applicabia), as lisled agains! tha anfry Na. 12, shall ndicala

Iz choice of authanzed reprasantalive fram among the hea insahancy prolessonal s B5led agans! antry

Mo 3 Iaclas authanzed rapresen atve of 1ha class [NolAppkcable)in Form CA.

Submission of false or misleading prood of ctaims shall attract penalties. Sdi-
Bined Kumar Singh

Date © 14,12.7023  Interim Resolution Professional for Pelican Grand Motels Private Limied

Place; Dethi Regn. No.: [BEIPA-001/IP-P-026B82022-202314 108

Borrower(s) / Demand Notice " Date of Physical .
Co-Borrower(s) / Date and Amount property/ Secured Asset Possession Reserve Price

Guarantor(s) 20-0¢t-2022 Altthat part-and parcet of the property bedlf 18-July-2023 Rs.4,84,000/-

T M. Sumit Rs. 10,97,316/- ing Flat No - FF-3, Carpet Area 324 sq. ft; ~ (Rupees Four Lakh

Kumar (Rupees Ten Lakh Ninety | Rear LHS, First Floor Plot No - F-100, SLF  On Date 04-Dec-2023 | EightyFour Thousand Only)
2. Mrs. Rakhi SHeV%n Tdhgustand ghflee Ved Vihar, Loni, Ghaziabad, UP-201010 Rs.14,53,498-  [—Earmestioney Deposit—
undred Sixteen Only) (Rupees Fourteen Lakh| - (gyp) R 48,400/Rupees

(Prospect No. [~ BidIncrease Amount | Fifty Three Thousand ,

IL10100750) | Rs.20,000/- (Rupees Twenty Four Hundred Ninety | Forty Eight Thousand Four

Thousand Only) Eight Only) Hundred Only)

EMD Last Date
29-Dec-2023 till 5 pm.

Date/ Time of E-Auction
02-Jan-2024 1100 hrs-1300 hrs.

ate of Inspection of property
27-Dec-2023 1100 hrs -1400 hrs.

through link available for the property/ Secured Asset only.
Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vidq
public auction.
For balance payment, upon successful bid, has to pay through RTGS/NEFT. The accounts details are as follows: a) Name of the Account:- IIFL Homg
Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, c) Account No:-9902879xxxxx followed by Prospect Number, d) IFSC Code:
SCBL0036001, e) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-400001.

TERMS AND CONDITIONS -
1. For participating in e-auction, Intending bidders required o register their details with the Service Provider https://www.iiflonehome.com/, well i
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pa;[
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.
2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount”. In case bid is placed in the last 5 min
utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.
3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75“1

of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of paymen

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, lan
and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. Bidders are advised to go through the website https://www.iiflonehome.com/and https://www.iifl.com/home-loans/properties-for-auction for detaile
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

6. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID}
auction.hi@iifl.com, Support Helpline no.1800 2672 499.

7. For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from 09:30 hrs t¢
18:00 hrs between Monday to Friday or write to email:- auction.hl@iifl.com

8. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical po
session within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

9. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with La

10. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled ang
the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

11. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dig
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.

15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002 =

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of

Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:- Ghaziabad , Date: 15-Dec-2023 Sd/- Authorised Officer, IIFL Home Finance Limite

"U”I\fhn SMALL FINA”[E WK SECOND FLOOR, GMTT BUILDING

D-7 SECTOR 3 NOIDA UP 201301

POSSESSION NOTICE (for Immovable property) [Rule 8({1)]

Whereas, The undersigned, baing the Authonsad Officer of Ujjivan Small Finance Bank Ltd_, under the Sacuritisation & Reconstruction
of Financial Assets & Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under saction 13(12) read with rule 3
of the Security Interest {Enforcement] Rules, 2002 issued demand nobice to borrower/ Guarantor on the dates menfioned hereunder;
calling wpon the Bormower(s) | Guarantor(s} to repay the amount mentioned in the respective demand nofice withan 60 days of the date of
the notice. The Borrower/Co-BorrowesMortgagor having failed to repay the amount. notice is hereby given fo the Borrowes/Mortgagor,
Co- BorrowerMortgagor, Co-Borrower and the public in general that the undersigned has taken SYMBOLIC POSSESSION of the
property described herein below in exercise of powers conferred on him under sub-section (4) of section 13 of the said Act read with rule
B of the Security Interast Enforcement Rules, 2002, on the dates mentioned against each account.

The BormowerMorigagor's, Co-borrowerMortgagor's and Co-bomower's attention is invited fo provisions of sub-section {8) of section
13 ofthe Ack, inrespect of time available, to redesm the secured assels

The BomowerMortgagor, Co-BomowerMorigager and Co-Borrower in particular and the public in ganeral is hareby cautionad nof fo
deal with the property and any dealings with the property will be subject to the charge of Ujjivan Small Finance Bank Ltd. for an amount
of for the amountis), mentionad herain balow besides interast and other charges / expenses against each account.

Name of address of Borrower/ Description of the Date of Damand Motice and Amount as per
Co-Borrower'Mortgagor Immovable property Date of possession demand notice

PPN SHIVALIK SMALL FINANCE BANK LTD.

‘ Registared Office ; 501, Salcon Aurem, Jasola District Cantre, New Dethi - 110025
CIN : UESI000L2020PLCI6E0IT

POSSESSION NOTICE (For immovahle property) Rule B(1)

Whareas, the undarzigned Baing the Autharizad officer of the Shivalik Srmall Finance Bank e«
Shivalik Mercantile Co-operative Bank Lid. under the Securifisation and Reconsiruction of
Fmancial Assets and Enforcament of Security Intarast Act 2002, and m exerose of Powers
conferred under saction 13(2) read with rule 8 of the Security Interast (Enforcemant) Rules
2002, issued a Demand Motice dated 27.09.2023 for loan Alc No. 101641007311,
101646510297 & 101641510170 calling upon the 1.Mr.Arun Bhati Sfo Mr, Bal Chandra
{BorrowerMartgagor) Rio- Baby Public School Salarpur, Gautam Budh Nagar Uttar
Pradesh, 201304 2. MrRam Dhan Sio Mr. Kuldeep Raj [Guarantor) Rlo- Village
Salarpur, Guatam Budh Nagar Uttar Pradesh 201304 3. Mr. Sonu Bhati S'o Mr.Babu
(Guarantor) Rio-Village Salarpur, Guatam Budh Magar Uttar Pradesh 201304 4,
Mr.Anuj Bhati 5/o Mr. Bal Chandra (GuarantoriMortgagor) Rio-Baby Public School
Salarpur, Gautam Budh NMagar Uttar Pradesh, 201304, to repay the amount mentioned in
the notice being ¥.16,15,000(- (Rupees Sixtean Lakhs Fifteen Thousand Only) withan 60
days from the date of recsipt of the said notce, The Borrower having failed o repay the
amaunt, notica & heraby givan 1o the BorrowarCo-Borower/GuarantorMorgagor and the
public in general that the wundersigned has taken symbolic possession of the property
described here in balow in exercise of powers conferred on him/her under Section 13(4) of
the said Act read with Rula 8 of the said rules anthis 11th day of December of tha year 2023.
The Bormower'Co-Borrowen'Guarantor®Mortgagor in paricular and the public in general is
herety cautioned not to deal wih the properly and any dealings with the propery will be
gubjact 1o the charge of the Shivalik 3mall Finance Bank L. for an amount of ¥_16,15,000/-
{Rupees Sixteen Lakhs Fifteen Thousand Only) and intarast thereon

The Borrowers attention is invited to provisions of Sub-Saction {8) of Section 13 of the Act.in
respect ofims available, toredeem the secured asssls

Charan Singh S/o Ram Singh - Magla Kunwarji | Allthat Part & Parcel of Date of Demand Notice: 04.08.2023 | Rs.

ki Jopdhi, Jogiya Hathras-UP 204101, Alse At: | Residential property Date of possession: 12.12.2023 | 15,36, 418/-
Shri Ram Trader, Nagla Kunwarji ki Jopdhi, | admeasuning 12541 Sq. Mirs bearing Plot Mo, B khasra|as on
Jogiva, Hathras-UP 204101, Meena Kumari | No. 338, Siatatuted at Village- Jogiya (Chungi Bahar), Tehsi- | 02.08.2023
Wio Charan Singh- Magla Kunwarji ki Jopdhi, | Sadar, Dist- Hathras, UP which is bounded as follows: | @nd inierest
Jogiva Hathras-UP 204101, In Loan Account | Boundaries: East Land of Owner, Wast: Road , North: Land of thereon
Mo, 2312290180000003

Cwner, South: Land of Qwner

1. Nizam Sio Abdul House No. 50/14-C TIF, Khasra | All that Part & Parcel LD“E of Demand Notice: 23.05.2023 | gs,
No. 340-341, situated at village Maujpur In abadi of Gall | of Residential property | Date of possession: 12122023 | 49 75 773.801-
Mo. 4, Gurudware Mohall, Maujpur, Shahdara, Delhi- | No. 50114-C, admeasuring 68 Sq. Yards i.2. 58,65 Sq. Mirs, | as on

110053, Also At WS Nizam Trader Shop No. 118%/D, | Situated at GROUND FLOOR ONLY, up to ceiling leve! without | 22-05-2023
Gali Mo. 39, Shahdra, Morth East Dedhi-110053; 2. | roof rights bearing Khasra Mo. 340-341, village Maujpur in | and interest
Bushra Wio Nizam House No. 50/14-C T/F. Khsara | abadiof Gali Mo. 4, Gurudwara Mohalla [kaga Shahdara, North | thereon.

Mo, 340-341, siteated at village Maujpur in abadi of Gali | East Delhi-110053 which is bounded as follows: Boundaries:
Mo, 4, Gurudware Mohall, Maujpur, Shahdara, Delhi-| East: Gali, West: Property of Other , Norh: Property of other,
110053 in Loan Account No. 2210210130000023 South: Gall. The Property belongs to Bushra Wio Mizam

A K Industries Through Its proprietor Yameen Khan | All that Part & Parcelof | Dale of Demand Notice: 28.06.2023 | gs.
House No. 880, Near Bijali Ghar, Mullapara Bhuj pura, | Residential property of Date of possession: 13122023 |24 84 466/
Aligarh-202001, Also Af: Marghat Ke pass, Mulla Pada | Khasra Mo. 34, admeasuring 100 Sq. Yards situated at)ason

Bhuj pura, Tbrahim MNagar, Kod-Aigarsh, UP-202001, | Mullapara Bhujpara, Tehsi-Koil, Disti. Aligarh which is| 20.06.2023
Yameen Khan S/o Alauddin Marghat Ke pass, Mulla | bounded as follows; Boundaries; East: Piot of Babloo, West: | and interes
Pada Bhuj pura, Ibarhim Magar, Koil-Aligarh, UP-| Plotof Rahees, North: Read, South: Piot of Saleam 'l thereon.

202001, Alse At Houss No. BB0, Near Byall Ghar, Mullapara Bhuj pura, Algarh-202001, Rukhsana Begum Wio 'l’ame-en Khan,
Marghat Ke pass, Mulla Fada Bhuj pura, Ibarhim Magar, Kod-Aligarh, UP-202001, Also At: Housa Mo, 880, Near Bjal Ghar, Mullapara
iy pura, Aligarh-202001, In Loan Account No. 2269210090000066

Description of the Immovable Property

Hypothecation- Hypothecation on Stocks & Dabts.

Equitable Mortgage on the property: Residential Property measuring 52 5q, yrds. i.e.
76.9212 5q Mtrs, Situated at Khasra No. 31Mi Vill- Ehangel Begumpur Pargana,
Tehsil Dadri & Distt. Gautam Budh Nagar Uttar Pradesh, registered in revenue
records of Bahi Mo- 1, Jild No-5671, Page Mo, 23-80, Serial No. 694, Dated- 23-02-2017
Inthe name of Mr_Arun Bhati and Mr. Anuj Bhati,

Immovable Assets/Property Bounded by-

East Plotod ChunmiLal Tyam West | Bosd 206 Wide

Morth Pio of seller South | PlotelRajendra
Date: 11-12-2023 Sdl- Authorisad Officer
Flace: Naoida ohivalik small Finance Bank Lid.

(1) Bablu Khan Slo Muradi Khan, Vake Pandav Vihar, | Allthat Part & Parcslof | Date of Demand Netice: Z2.08.2023 | s 9,32 450/
MNear Vidhya Magar, Mauza, Naraich, Agra, Uttar|Residential property Date of possession: 13122083 | a5 on
Pradesh-282006. Also Al: Baswala, Chawli, Agra, Utiar | admeasuring 58 Sq. yards situated at Village Panday | 18.08.2023
Pradesh-283202, (2} Shamsher Khan Sfo Murari| Vihar, Near Vidhya Nagar, Mauza Maraich, Tehsil Etmadpur | and interast
Khan, Vake Pandav Vitar, Near Vidhya Nagar, Mauza, | and Distt: Agra which Is bounded as follows: Boundarles: | thereon.
Naraich, Agra, Uttar Pradesh-282006, Also At House | East Plol of Other's , West: Rasta, Norh: Plot of Other's,
no. 11052, Viaas Bala, Thana, Tehsil Etmadpur, District | South: Plotof Other's

Agra-2B3201, Also At Amar \ihar, Tedi Bagia, Agra, Yamuna Bridge, Uttar Pradesh-282006 (3) Sarbano W/o Bablu Khan, Vake
Pandav \ihar, Near Vidhya Nagar, Mauza, Naraich, Agra, Uttar Pradesh- 282006, Also At: Village Baswala, Chawli Jalesar Road, Agra
Chaali, Agra, Uttar Pradesh-283201, Also At: 21953, Chawali, Tehsil-Etamdpur, Distt Agra, Uttar Pradesh-283201, (4) Rubina Begum
Wio Shamsher Khan, Vake Pandav Vinar, Near Vidhwa Nagar, Mauza, Naraich, Agra, Uttar Pradesh-282006, Also At; Shah Nagar,
Narayach, Kuberpur, Agra. Yamuna Bridge, Ular Pradesh-282006, Also At: House no. 11952, Vaas Bala, Thana, Tehsil Etmadpur,
DigtrictAgra-283201 in Loan Account No. 224679700000015 & 224676100000001

financi”.ep..in .. .

Date-15.12.2023 Place: Defhi, Agra, Aligarh & Hathras Authonzed Officer

. Chandigarh
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3) Allotment to Market Maker (After Technical Rejections)
The Basis of Allotment to the Market Maker, at the issue price of Rs. 140/ per Equity Share, was
finalized in consultation with Mational Stock Exchange of India Limited, The Category was subscribed
by 1.00 times, The total number of shares allotted in this category is 280,000 Equity Shares in full ow
reserved portion of 2,80,000 Equity Shares,

4) Allotment to QIBs (After Technical Rejections)
Allotment to QIBs, who have bid at the Issue Price of Rs. 140/- per Equity Share has been done on
a proportionate basis in consultation with National Stock Exchange of India Limited. This category
has been subscribed to the extent of 115.34 Times of QIB portion. The total number of Equity Shares

Mote: All capitalized terms used and not defined herein shall have the respective meanings assignedtoc b
them in the Prospectus dated December 12, 2023 filed with the Registrar of Companies, Ahmedabad
"RoC")

INVESTORS, PLEASE NOTE

The details of the allotment made has been hosted on the website of the Registrar to the Issue, KFin
Technologies Limited at website: www kfintech.com
All future comespondence in this regard may kindly be addressed to the Registrar to the [ssue guoting full
name. of the Firsty Sole Bidder, Serial number of the ASBA form, number of Equity Shares bid for, Bidder DP
|G, Client |Dx PAN, date of submission of the Bid cum Application Form, address of the Bidder, the name and
address of the Dezignated Intermediary where the Bid cum Application Form was submitted by the Bidder

The date of board resolution for approval of Draft Red Herring Prospectus has been modified from
Cotober 31, 2023 fo October 30, 2023 on the following pages: -

In point 3, under the heading "Corporate Approvals for this Issue” in chapter "Government and Other
Approvals” as appearing on page no. 276 af the RHP

« |npoint 11, under the heading “Matenal Documeants for the lssue” in chapter “Material Contracts and

Documents for Inspection® as appearing on page no. 361 of the RHR

The infaormation in this cormigendum supplements and updates the information in the Red Hemring
Prospectus and the aforementioned changes are to be read in conjunction with the Red Herring Prospectus

On Behalf of the Board of Directors
For Accent Microcell Limited

5) Allotment to Anchor Investors (After Technical Rejections)

The Compary in consultation with the BELM, has allotted 15,946,000 Equity Shares ta 5 Anchor Investors
at the Offer Price of Rs. 140/- per Equity shares in accordance with the SEBI Regulations. This represents
60.00% af the QIBs Portion.

FI5/ i ; :
CATEGORY | o, nks | MF'S IC'S | NBFC'S | AIF FP1 OTHERS | TOTAL
Anchor T _ .
Investor i S00000 72.596,000 15,896,000

A KFINTECH

aliotted in the QIB category is 10,64,000 Equity Shares, which were allotted to 64 successful Applicants 72 copy of the Acknowledgment Slip received from the Designated Intermediary and payment details at i himedkibad | hs::-
FIs/ the address given below: Place: Ahmedaba Ms. Braham Pal Chhabra
CATEGORY | .o | MF'S | IC'S | NBFC'S | AIF FPl | OTHERS | TOTAL Date: December 14, 2023 Company Secretary
Qis 509,000 5,000 338,000 | 512.000 | 10,64,000 KFIN TECHNOLOGIES LIMITED g THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE
Selenium Tower-B, Plot 31 & 32, Gachibowli,

Tel Ho.: 91 40 6716 2222,

Toll Free Mo.: 1800 309 4001

E-mail: amlipa@kfintech.com ,

Investor Grievances Email Id: einward ris@kfintech.com
Website: weaw kfintech.com

SEBI Registration No.: |NROOOOI0221

Contact Person: M Murali Krishina

Fimancial hstrict,
Manakramguda, Serilingampally, Hyderabad — 500 032, Telangana

OF THE EQUITY SHARES ON LISTING OR THE BUSINESS PROSPECTS OF ACCENT MICROCELL LIMITED
Disclaimer; Accent Microcell Limited has filed the Prospectus dated December 12, 2023 with the Registrar
of Compames, Ahmedabad and thereafter with SEB! and the Stock Exchange. The Prospectus is availabile
on the website of NSE Emerge Le. wwwnseindia.cam and is available on the website of the BELM al www.
covindia.com. Any potential investors should note that investment in eguity shares involves a high degree
of risk and for delails relating te the same, please refer to the Prospectus including the section titled “Risk
Factors” beginning on page 29 of the Prospecius.

MNSE Disclaimer: "It 15 to be distinctly understood that the permission given by N3E should not in any way
be deemed or constrired that the Offer Document has been cleared or approved by N5E nor does it certify

the correctness or completeness of any of the contents af the Offer Document. The investors are advised to
refer to the Offer Document for the full text of the ‘Disclaimer Clause of NSE”

The Board of Director of our Company at its meeting held on December 13, 2023 has taken on record the
basis of allotment of Equity Shares approved by the Designated Stock Exchange, being MSE and has allotted
the Equity Shares to vanous successful applicants. The Allotment Advice Cum Refund Intimation has been

CORRIGENDUM — NOTICE TO INVESTORS
TO THE RED HERRING PROSPECTUS DATED DECEMBER 01,2023

The Equrty Shares have not been and will not be registered under the US.- Securities Act of 7933, as
amended (the "Secunties Act”) or any state securities laws 1n the United States, and unless so registered,

ermailed to the email id of the investors as registered with the depositaries. Further, instructions to the SC56s
have been issued for unblocking of funds and transfer to the Public Issue Account on December 13, 2023,
The Equity Shares allotted to the successful allottees have been uploaded on December 14, 2023 for credit )
inte the respective beneficiary accounts subject to validation of the account details with the depositonies
concerned. The Company is in the process of obtaining the listing and trading approval from MSE and the
trading aof the Equity Shares is expected to commence on December 15, 2023.

Inwestors may note the following:

The following Changes or updation has been made in the Red Herring Prospectus.
In point & under the heading “Material Documents for the [ssue”
Documents for Inspection® of the Prospectus as appearing on page no. 361 of the BHE the ssuance date of
the Certificate of Statement of Tax Benefit has been revised from October 10, 2023 to October 28, 2023,

in chapter

‘Material Contracts and

and may not be issued or sold within the Unrted States, except pursuant to an exemption from, orin a
transaction not subject to, the registration requirerments af the Securities Act and 1n accordance with any
applicable U5, state securities laws. The Equity Shares are being issued and sold outside the United States
in ‘affshore transactions’ in rellance on Regulation “5® under the Securitres Act and the applicable laws of
each jurisdicticon where such issues and sales are made. There will be no public offering in the Linited States

Registered Office: Kogfa House, Azad Mohalla, Biainagar— 305624,
Fajasthan, India | Emadt: nfo@kagta.in | wevi kogta.in

5-1 Gopalbard, Near Ajmer Pulla, Opp. Metro Plllar Mo, 143, Jalpur - 302001, Rajasihan,
inddia | Tel.: +91 141 6767067

APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE

Whereas, The undersigned being the Authorized Officer of the Kogta Financial (India)
Limited, under the Sacuritization and Recenstruction of Fnancial Assets and Enforcement of
security Interest Act, 2002 and in exercisa of Powers conferrad under Section 13 (12] read
with Rule 3 of the Sacurity Interest (Enforcement) Rules, 2002, issued a demand notice
dated 19.09. 2023 calling upon the Barrowers / Guarantor/Mortgagor Mr, Bhoop Singh Urd
Dhoop Singh /o Mr. Hajoor Singh (Applicant/Mortgagor) Mrs, Rajpati Hajur Singh W/o
Wr. Hajoor Singh (Co-Applicant) Mrs, Saroj Klam Singh Wi Mr. Klam Singh [Co-
Applicant) Mrs. Manjit Devi Win Mr. Bhoop Singh 1o repay the amount mentionad in the
notice being Rs. 22 2T7,215/- (Rupeas Twenty-Two Lakh Twenty-Seven Thousand Two
Hundred Fiftaen Onky] as on 1970972023 payable with further interest and other legal charges
until payment in full within 60 days from the date of noticerdate of receipt of the said notice
The borrower! mortgagar having failed to repay the amount, notice is hereby given to the
borrower’ mortgagor and the public in general that the undersigned has taken possassion of
the property described herein below in exercise of powers conferred on himvher under
Section 13{4) of the said Act read with Rule & of the said Rubes on this 13th of December of
the year 2023. The borrowes's attention is invited to provisions of sub-saction (8) of section
13 of the Act in respect oftime avaitable, to redesm the secured assets.

The borrower’ mortgagor in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the progerty will be subject to the charge of the
Kogta Financial {Imdiz) Limited for an amaunt of being As. 22,27, 215/ (Fupees Twenty Two
Lakh Twenty Seven Thousand Two Hundred Fifteen Onky) as on 19083023 and interest &
expanzes theraon wntil full payment

DESCRIPTION OF IMMOVABLE PROPERTY
All that piece of Khewat no. 287, measuring 2K-1M, Sale deed no. 333, Mutation no,
3824, Sagban, Tosham, Tehsil Tosham, District Bhiwani-127040 owned by Mr. Bhoop
singh Urf Dhoop Singh Admeasuring-2 Kanal, 1 Marla Bounded by: East by: Gali 66 fi.
Wesl by: Property ol lala, North by: Properly of Ram Mehar 146,50, South by: Property of

Ramphal and Sudhear 146.5 f Auihorised Officar,
|Place- VP Sapban, Tehsil-Tasham District Bhiwani Datle: 13.12.2023  Rogta Financkal (India} Lid

L TR N

F:I]{ﬂsta KOGTA FINANCIAL INDIA LIMITED

ARM-1 Branch
2nd Floor, No.86, Spencer Tower,
M.G. Road, Bangalore-560001
PH: 080-25310066 Mob: 9599662508 & 9920720798

A =R :ﬁ Canara Bank

LI,
(A Government Of Incha Undertaking)

E-Auction Sale Notice for Sale of Immovable Properties under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule & (6) of the
security Interest (Enforcement) Rules, 2002

Head Office: Eaniah:ire E-mail: chiaﬁﬁgnamhanh.mm

Motice is hereby givan to the public in general and in particular to the Bormower (s} and Guarantor (s) that the bedow described
Immovable properties mortgaged/charged 1o the Secuned Creditor, the possession of which has been faken by the Authonsed Officer
of ARM-1 Branch, Bengaluru of the Canara Bank, will be oid on "As is where is". "As is what is", and "Whatever there is” on
19.01.2024 (10.30 AM to 11.00 AM), for recovery of Rs. 8,16,.21,081.78/- as on 30.11.2023 plus further interest and cost thereon
due to the ARM-1 Branch, Bengaluru of Canara Bank from 1. Mis Pegasi Spirits Pvt. Ltd. (Formerly known as 3 Aces
Hospitality Pyt Ltd.) through iis authonsed representaties at Ragd. Office - House No. 22, Road no, 62, Punjabi Bagh, New Delhi -
110026, Head Office; 5 K Arcadae,, No.33/1, Doddakannali, Carmalaram Post, Safapura road,, Bangalore-360035. 2. Mr. Nearaj
Kukreja (Director) /o Jagdish Kukreja. 3. Mrs. Ritika Kukreja (Director) W/io Neeraj Kukreja both 2 & 3 residing at Villa #1351,
Adarsh FPalm Ratreat, Bellandur, Bangalore-560103. 4. Mr. Jagdish Kukreja (Guarantor) 5/o Kaura Ram Kukreja. 5. Mrs. Pushpa
Kukreja (Guarantor), Both4 & Sresiding at B 1601, Skylark Esta Hoodi, Whitefield, Bangalore - 560048,

The Reserve Price and Eamast Money Deposits details are as under & the Eamest Money Deposit shall be deposited on or
before 18.01.2024 at 5.00 PM by way of DD favouring Authorized Officer Canara Bank ARM-1 Branch or through onling
payment to Account No. 209272434 (IFSC CNRBO002366) is as under,

\4

1. |Name of Corporate Debtor
| 7. | Date af incorparation of Comparate Dabbar ;l:l'l'th December, 2040

. 4, |Corporate loanlity Mo. / Limited Liakeiby

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
TESTAMENTARY AND INSTESTATE JURISDICTION

PETITION NO. 1319 OF 2022
Palithon for Probate of the last will and Teslament dated 1° February 2014, of Prem Nath
Shroff, Hindw, Indian Inhabitant of Mumbsai, Occupation ; Business, married, who was
residing at the time of his death at E-48/65, Venus Co-operative Housing Society Lid., 17°
Floor, Worli Sea Face, Near Poddar Hospital, Worli, Mumbai - 400018 .. Deceased
Dilip Chhabidas Jobanputra, aged about 72 wears, Hindu)
Inhabitant of Mumbai, Qccupation : Business, Residing)
at E-48M1, Vanus Co-operative Housing Society Lid., . G.)
Thadani Marg, Worli Sea Face, Worli, Mumbai - 400018, being)
the Sole Executor named under the tas! will and Testament of)
the deceasad abovenamed. ~..Pefitioner
Ta,
1. Ms. Pooja Sapan Debnath nee
Pocia Jugal Gamébhir,
487, Mear Father Angel School,
Hardev Puri, Gautam Nagar Andrewsgan),
Defence Colory South Delhi,
New Delhi-110045
2. ALL CONCERNED,
i you claim to have any inferest in the estate of the abovenamed deceased, you are hareby
cited to come and s2& the procesdings before the graniof Probate.
In case. you infend to oppose the grant of Probate, you should file i the Office of the
Prothonodany and Senior Masiera Caveat within fourteen days from the sarvice of this citation
upon you and serve.a copy of such caveaton the Petioner or hes Advacate on record.
You are hereby informed that the free legal services from the State Legal Senvices
Authorities, High Court Legal Sarvices Committees, District Legal Services Authorities and
Taluka Legal Services Committess as per eligibdity critena are available bo.you and in
case, you are eligible and desire to avad the free legal services, you may contact any of the

This 8" Day of December 2023

NOTICE

Investor Awareness Program {IAP)

Investor awareness programs are scheduled to be held virtually on the below mentioned dates at 3.00 p.m. For any
queriess/clarifications contact +91-7900005528.

Dates of the Investor awareness programs and the links for joining the enline webinar are given below:

Links for joining online webinar
hitps-/fusDBweb.zoom.ushwebinar/register W _s1NSEZAIQOCoShdDmUXHCw
hitps:/fusDBweb. zoom_us/webinar/registerWN_qTJXvK5eRxWian8Zkus200

hitps:/fusOBweb.zoom.us/webinar/register W _tiXObPakQ3G14U-cz0vbtg

Dates of the event
December 16, 2023
December 23, 2023

December 30, 2023

For Kotak Mahindra Asset Management Company Limited
Investment Manager — Kotak Mahindra Mutual Fund

Mumbai ad/-
December 14, 2023 Authorised Signatory

Any queries / clarifications in this regard may be addressed to;
Kotak Mahindra Assel Management Company Limited
CIN: US5991MHTS24PLCDB00ID (Investment Manager for Kotak Mahindra Mutwal Fund)
6t Floor, Kotak Towers, Building No. 21, Infinity Park, Off Western Express Highway,
Goregann - Mulund Link Road, Malad (Esst), Mumbai 400097
Phiong Nurmbar; 18003091490 [ 044-40229101 = Email: muiuakEkotak, com = Websie; kotakmf com

Mutual Fund investments are subject 1o market risks, read all scheme related documents carelully.

Public Notice For E-Auction Cum dSale ppenlx- . Rule 6(¢

Ol IMmoVvable property mortgaged (0 HoMme e ormerty Known d Nnala oline HousINg [ - Orpora
OfF ice at Plot N0.98, Udyog Vihar, Phase-IV,Gurgaon- 122015 (Haryana) and Branch Office at:-"Office No 1, First FIoor Mahaluxm| Metro Tower,
Plot No. C -1,Sector - 4, Vaishali, Ghaziabad, Uttar Pradesh - 201010 " under the Securitisation and Reconstruction of Financial Assets ang
Enforcement of Security Interest Act, 2002 (hereinafter "Act"). Whereas the Auhorized Officer ("AO") of IIFL-HFL had taken the possession of thg
following property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on
"AS IS WHERE IS BASIS, AS IS WHAT IS BASIS AND WITHOUT RECOURSE BASIS" for realization of IIFL-HFL's dues, The Sale will be dong
by the undersigned through e-auction platform provided at the website:www.iiflonehome.com

atoresaid this Tth day of December, 2023

Enginger House, 1° Floor,

/ 7
[Under Regulation & of the Insolvency and Bankruptcy Board of India

above Legal Servicas Authoribes/Commitizes.
WITNESS SHRI DEVENDRA KUMAR UPADHYAYA CHIEF JUSTICE at Bombay,
W'S. MADEKAR & CO,, Sd/-
Advocales for the Petliones @ Prothonotary & Senior Master
BB, Mumbai Samachar Marg,
Fort, Mumbai - 400 023

FORM A \'4

PUBLIC ANNOUNCEMENT
(Insalvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF

PELICAN GRAND MOTELS PRIVATE LIMITED
RELEVANT PARTICULARS

| PELICAN GRAND MOTELS PRIVATE LIMITED

1. | Authority under which Corparate Debtor is | Reqgistrar af Companias, Delh
noarporatad ! ragistensd

UES101 DLA010PTC21 1161
|dentification [-.I: aof Corporate Debior

(. In lakhs)
Lot . , Reserve EMD Incremental
No Description of the movable assats: Price Amount | value at Bid
All that pieca and parcel of entire 2nd floor beanng howse no. 22, measuring 2000 Sq.
Fi. of residential building situated in Road no. 62, Punjabi Bagh West, New Delhi-
1 | 110026 without roofiterrace nghis with proportionate undvided shareinights in the aﬁ:nn 3 : II!I!] 1!111{|.
freehold land underneath and boundad as under: East by, Service Lane, West by : ' '
Road no .62, Morth by F'repe"l'_.'nc:- Eﬂ&Snuth b'!.' F'rcpz«rl_.'nﬂ 24.

k=r

| 1. | Estimated date of clesure of insalvency

Known encumbrances, if any: Not to the knowledge of the Bank.

For detailed terms and conditions of the sale pleaze refer the link "E-Auction” provided in Canara Bank's website
(www.canarabank.com) or may contact Chief Manager, ARM-1 Branch, Bengaluru, Canara Bank, Ph. No.9483532366 other
contact no 9900472090 during office hours on any working day.

B, Mama and Regetatian number of ha

5. [Address of fhe registered office and .'-.Hegh'tere;:lﬁ'fﬁne: 117, Anand Vingr

principal office (4 any) of Corporate Debior | PRampura, New Dethi- 110034

|I"rim:ipn! Place of Business: VIVAAYN Resarls,
NH-1, Village Jhanjheri, Tehsd Nilakher, Kamal,
Haryana-13200M

[12th December, 2023 (Date of recanarg tha

| ardar 141h Decambar 2023)

8th June, 2024 [180dh day from the date of

commencamant ol insolvency resalulion process)
Binod Kumar Elngh

Reg. No.: IBBVIPA-DDVIP-P-0 268858022 502314108
AFA valid upto; 13.05.2024

4. | Aedoress & email of the imlerim resokilion | Wa- 23, 15t Floor, Shakarpur, Mew Delhi-110082

professional, &5 regisiered with tha baard | Exmail: binod, m@gmﬂ" O

. | Insohvency commancement date o
raspes of Cormparate Dablor

resalulion process

insoivency professional acling as Inferim
Rasolution Profassianal

Sdi- Authorised Officer
Canara Bank

Place: Bengaluru
Date ; 14.12.2023

I

Zonal SASTRA Centre, Mumbai :
PME Pragati, 1" Floor, C-9, G-Block, Bandra
Kurla Complex, Bandra (E), Mumbai-400 051.

logether for the Detter

E] pb punjab national bank
B ©

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with provision to Rule & (6) of the Security Interest (Enforcement) Rules, 2002,
Motice is hereby given to the public in general and in particular to the Borrower (2) and Guarantor (5] that the below described
immavable property mortgaged / charged to the Secured Creditor, the Physical Possession of which has been taken by the
Authorised Officer of the Bank / Secured Creditor, will be sold on “As is where (8" “As (= what (8% and “"Whatever there is" on
the date as mentioned in the tabde herain below, for recovery of its duss duse to the Bank / Secured Creditor from the respective
borower (3) and guarantor (5), The reserve price and the earnest money deposit will b2 a3 mentioned in the table below against
the respective properties,
SCHEDULE OF THE SECURED ASSETS

A} Of. of Demand Nofice L'z,
1312} ol SARFES AGT 2002 ) Reserve Price

Wame of the Branch Description of the

% B) Owistanding Amount ason | (¥ In Lacs) Details of the
. I:;;;::L:I- [lunr!]rE: : 30082023, : - I].-a1r: sncumbrances
" Wameofthedecount  |M° Mame |v) Possession Date Uis. 13(4) B EMD (Timlacs) | Timeof | knownio
: e ﬂ'u“;ggu 4| ol SARFESIAGT 200 E-Asction | the secered
Kame & Addresses of the Borrower / r'r-n ;:rl";-[--"l 0) Nature of Pos G} Bid Incremental credifors
Guaranors AGCous! ke Symbalic | Physic Amt. [T in Lacs)
Constructive
Zonal SASTRA Centre, Mumbai ELZTHY "n.p:éﬂe
of industrial [Property No. 1 :-
land  bearng 5,
Mo, 1044 WL lAY T 118.73
M/s. Anupam Industires, Bhimpare, Panchal
Plot Moo 19471, 19453 & 19¢4/48-A, |Udyog Mapar, B T 1187
Panchal Udyog MNagar, Bhimpore, [Daman, Diu &
Daman-396 210, Draman 386 210, T 00
Mz Anupam
Industires
Mr. Anil Arora,
404, Godavari CHS Lid, 5 V. P. Nagar, E s
MHL . i ] imba=53, J Ul
Hr: ; HSA;‘:::H VG MiRakas Property No. 2 ;- B)T 5.76 Cr. + Further loa.on.2024
= 1 Amalgamated land|  interest from date of
1 1404, Godavari CHS. Lid, 5, V. P. Nagar, | on  ar  Storied ) Mot Kroan
MHADA, Andheri (W), Mumbai-52, DI, TG,
! factory Shed &|C)oea0.2017 to

Hr- .ﬁ.ﬂ'lll wadhwat 1}1hEr ciruchinag D] Ph!rls_":al PﬂE‘EEEE‘iDn IF .rw 'h. ! t H:|.q|::|-|:| pl m.

404, Godavari CHS Ltd, 5. V. P Magar, |situated on  land
MHADA, Andheri (W), Mumbai-53, S Moo 194/3

M/s. Sewa Casting Pvt. Ltd. B 18448 Vil i
o0, Sai Darshan Versova, Mext to|Bhimpare, Panchal
\ . E) ¥ 16.03
Telephone Exchange, Andheri (W), |Udyog Nagar Diu
Mumbai-400 D53, & Drarman-358 210,
2 3 M A C) T 100

M/s. Spiderman Business Pvi. Lid. : d'" : shae 2
Plot No. F-1/3, MIDC  Industrial |nEUst et
Area, Tarapur, Bosar,  Thanag, Mis. Spiderman
Mah htra-4i 506

L Business Pyt Ltd.

A. J. Casting Pwvi. Lid.,
E-2/12, Main Bazar, Shasiri Magar,

'13.| Names of insolvency professionals identfied| Nat Applicabie

SALE NOTICE FOR SALE OF SECURED ASSETS UNDER SARFAESI ACT

10, Address and e-mad ta be used for Mavent R:struthlnﬁ-g_ﬁﬁuu LLP
comespandance wilh the inlenm B-29, LGF, Lajpat Nagas-lIl, Deki 110024
Resciution Prafessicnal E-mail: ibe. pabean grandmotels@gmall com
Lastdate for submiszion of claims | 26th December, 2023

12.| Glasses of crediars, § any, uncer clause (B) | Mot Applicable

of sub-zecton (B} of sscion 21, aer:n:njrredi

oy thet Intiarirn Resakubon Pralesgional |

P | ==

o dctas authonsed representative of credions
inaclass {hrea names o each class)

1] Yok link: nltns 'llLﬂjlgLT. inthamaldawnioads
il Mot appacails

14 fa) Relevan farmns and
() Datads of authorized representaives
Bre availabie at

{ camespandanca address mentianad aganst enlry ba. 10anly

\Place: Deth

Nofice is henety givan that tha halura'l.,l:rrlpa'lg.' Law Triaunal, Pnc |:lal Bench, Wenw Delhi, crdanad tha
commencamant af & Corparate Insolvency Resalution Process ageins! PELICAN GRAND MOTELS
PRIVATE LIMITED an 12th Decembsr, 2023

Tha craditoes of PELICAN GRAND MOTELS PRIVATE LIMITED ara haraby called upaon bo submi their
claims wéh proal, an ar belore 26th Decambar, 2023 1o the Infanm Resplutian Prafessional &t the

The Financeal creditors shall submit fer claims with proal by electronc means only. All ather creditors
rnay bt claimewith preafinpersen, by post or esaclranic means

A financial creditor befonging 1o & class (Kot Applicablie), &s lisled against the entry Mo, 12, shall indicals
its choice of sutharized represaniative fram ameng the threa insabvancy profiessionals Asted against entry
Mo.13 1o actas suthonzed represantative of tha dass [Nol Applcallslin Form T4

Submission offalse or misleading proof of claims shall attract penalties. Sdl-
Binod Kumar Singh
Dae * 1212 723 Interim Resolution Professional for Pelican Grand Motels Private Limied

Delhi-10 03,

TERMS AND CONDITIONS :
The sale shall be subject o the Terms & Conditions prescribied in the Security Interest (Enfarcement ) Rules 2002 and ta the following further conditions ;
1. The properties are being sold on “AS 15 WHERE 15 BASIS" “AS |5 WHAT IS BASIS" and "WHATEVER THERE 15 BASIS™
2, The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of the information
of the Authorizsed Officer, but the Authorised Officer shall not be answerable for any error, missteternent or omission
in this proclamation. 3. The Sale will be done by the undersigned through e-auction platform provided atl the Website
hitps:/www.mstcecommerce.com on date and time mentioned in the abowve table. 4. The Authorised Officer reserves the
rght to accept or repect any / all bids, or to postpone / cancel 7 adjourn / discontinue or vary the terms of the auction at any
time without assigning any reason whatscsever and his decision in this regard shall be final. 5 All statutory dues / attendant
charges / other dues including registration charges, stamp dully, taxes, statutory liabilities, arrears of preperty tax, electricity
dues ete, shall have to be bome by the purchaser 6. For detailed term and conditions of the sale, please refer wwaibapi.in,
wisnw.mstcecommarce. com, hitpsi/ feprocure.govinfepublishfapp & swww.pnbindiain.
Sd/-
Chief Manager & Authorized Officer,
Punjab Mational Bank, Secured Creditor

Place: Mumbai
Date :1412.2023

PPPUSHIVALIK SMALL FINANCE BANK LTD.

‘ Registered Office : 509, Salcon Aurem, Jasola Disirict Centre, New Defhi - 110025
CIN : UES300DL2020PLCI6E02T
POSSESSION NOTICE (For immovahle property) Rule B(1)
Wheraas, the undersigned being the Autharised officer of the Shivalik Small Finance Bank e
Shivalik Mercantile Co-operative Bank Lid. under the Sacuntisation and Reconsiruction of
Financial Assets and Enforcement of Security Interest Act 2002, and i exercise of Powers
conferred under saction 13(2) read with rule 8 of the Secunty Interes! (Enforcemeant) Rules
2002, izsued a Demand Motice dated 27.09.2023 for loan Alc No. 101641007311,
101646510297 & 101641510170 calling upon the 1.MrArun Bhati /o Mr. Bal Chandra
{Borrower/Martgagor) Rio- Baby Public School Salarpur, Gautam Budh Nagar Uttar
Pradesh, 201304 2. MrRam Dhan Slo Mr. Kuldeep Raj (Guarantor) Rio- Village
Salarpur, Guatam Budh Nagar Uttar Pradesh 201304 3. Mr. Sonu Bhati 5o Mr.Babu
(Guarantor) Rie-Village Salarpur, Guatam Budh MNagar Uttar Pradesh 201304 4,
Mr.Anuj Bhati S/o Mr. Bal Chandra (GuarantorMartgagor) Rie-Baby Public School
Salarpur, Gautam Budh Nagar Uttar Pradesh, 201304, 1o repay the amount mentioned =
the nofice baing T.16,15,000/- (Rupees Sixtean Lakhs Fiftean Thousand Only) within &0
days from the date of receipt of the said notice. The Borrower having failed o repay the
amaunt, nofice & hereby given fo the BormowerCo-Bormowen/GuarantorMorigagor and the
public in general that the undersigned has taken symbalic possession of the propery
described here in balow in exercise of powers conderred on him/her under Secfion 13(4) of
the said Actread with Rule & of the said rules on this 11th day of December of the year 2023,
The BarrowerCo-BorrewanGuarantorMartgagor in parlicufar and the public in genaral is
hereby cautioned not to deal with the propery and any dealings with the properiy will b2
subject to the charge of the Shivalik Small Finance Bank L, for an amount of € 16,15,000/-
{Rupees Sixteen Lakhs Fifteen Thousand Only) and interest thereon
The Barrowars attention is invited to provisions of Sub-Saction (8} of Section 13 of the Act, in
raspect of time available, to redeam the sacured assets.
Description of the Immaovable Proparty
Hypothecation- Hypothecation on Stocks & Debts.
Equitable Mortgage on the property: Residential Property measuring 92 Sq. yrds. i.e.
76.9212 59 Mtrs, Situated at Khasra No. 31Mi Vill- Bhangel Begumpur Pargana,
Tehsil Dadri & Distt. Gautam Budh Nagar Uttar Pradesh, registered in revenue
records of Bahi Mo- 1, Jild Mo-5671, Page Mo. 23-80, Serial Mo, 694, Dated- 23-02-2017
Inthe name of Mr-Arun Bhati and Mr. Anuj Bhati,
Immaovable Assetis/Property Bounded by-

Eas! Plotad ChunniLal Tyag West | Boad 20f. Wide
MNorih Piolof selier South | PletofRajendra
Data: 11-12-2023 Lal- Authorisad Officer
Place: Noida Shivalik Small Fmance Bank Lid,

f‘inﬂnci“.ep..in .. ,.

Borrower(s) / Demand Notice Date of Physical :
Co-Borrower(s) / Date and Amount property/ Secured Asset Possession Reserve Price
Guarantor(s) 20-0¢ct-2022 Alfthat part-and parcetof the property bears T8-July-2023 Rs.4,84,000/-
1T Mr. Sumit Rs. 10,97,316/-. ing Flat No - FF-3, Carpet Area 324 sq. ft§ ~ (Rupees Four Lakh
Kumar (Rupees Ten Lakh Ninety | Rear LHS, First Floor Plot No - F-100, SLF  On Date 04-Dec-2023 | EightyFour Thousand Only)
2. Mrs. Rakhi Seven Thousand Three | veq Vihar, Loni, Ghaziabad, UP-201010 Rs.14,53,498- [~ EarnestMoney Deposit |
Hundred Sixteen Only) (Rupees Fourteen Lakh ]
. (EMD) Rs.48,400/-(Rupees
(Prospect No. Bid Increase Amount Fifty Three Thousand ,
IL10100750) | Rs.20,000/- (Rupees Twenty Four Hundred Ninety | Forty Eight Thousand Four
Thousand Only) Eight Only) Hundred Only)

Date/ Time of E-Auction
02-Jan-2024 1100 hrs-1300 hrs.

EMD Last Date
29-Dec-2023 till 5 pm.

Date of Inspection of property
27-Dec-2023 1100 hrs -1400 hrs.

y pay
through link avallable for the property/ Secured Asset only.
Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vidg
public auction.
For balance payment, upon successful bid, has to pay through RTGS/NEFT. The accounts details are as follows: a) Name of the Account:- IIFL Homg
Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, c) Account No:-9902879xxxxx followed by Prospect Number, d) IFSC Code:
SCBL0036001, e) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-400001.

TERMS AND CONDITIONS:-

1. For participating in e-auction, Intending bidders required to fegister their details with the Service Provider https://lwww.iiflonehome.com/, well i
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pa;[
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount”. In case bid is placed in the last 5 min
utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 759
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of paymen}

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, lan
and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. Bidders are advised to go through the website https://www.iiflonehome.com/and https://www.iifl.com/home-loans/properties-for-auction for detaile
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

6. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID}
auction.hi@iifl.com, Support Helpline no.1800 2672 499.

7. For any query related to Property details, Inspection of Property and Online bid etc. call lIFL HFL toll free no. 1800 2672 499 from 09:30 hrs t¢
18:00 hrs between Monday to Friday or write to email:- auction.hl@iifl.com

8. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical po
session within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

9. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with La

10. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled ang
the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

11. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dig
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.

15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date df
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:- Ghaziabad , Date: 15-Dec-2023 Sdl- Authorised Officer, IIFL Home Finance Limite

SECOND FLOOR, GMTT BUILDING
”U" IVAI SMALL FINANCE BANK D-7 SECTOR 3 NOIDA UP 201301

POSSESSION NOTICE (for Immovable property) [Rule 8{1)]

Whereas, The undersigned, being the Authorsed Officer of Ujjivan Small Finance Bank Lid., under the Securitisation & Reconstruction
af Financial Assets & Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under section 13(12) read with rule 3
of the Security Interest (Enforcement) Rules, 2002 issuad demand notice 1o borrower/ Guarantor on the dates mentioned hereunder,
cafling upon the Borrawer(s) | Guarantor(s) bo repay the amount mentioned in the respective demand notice within 60 days of the date of
the notice. The Bormower Co-BorrowerMortgagor having failed 1o repay the amount, notice is hereby givan to the BorrowerMortgagor,
Co- BorrowenMortgagor, Co-Borrower and the public in general that the undersigned has taken SYMBOLIC POSSESSION of the
proparty described harein balow in exarcise of powars conferrad on him under sub-section (4) of section 13 of the said Act read with rule
g of the Sacurity Interast Enforcament Rules, 2002, on tha dates mentionad against each account,

The Borro .-.-er'Mer*gagnr'ﬁ Co-borrowerMortgagor's and Co-borrgwer's attention is imvited fo provisions of sub-section (8) of saction
13of the Act, in respect of time available, to redesm the secured assets

The Borrower/Morigages, Co-BorrowerMorigager and Co-Barrower in parbicular and the public in general is hereby cautioned not to
deal with the property and any dealings with the propery will be subject to the charge of Ujjivan Small Finance Bank Ltd. for an amount
of for the amountis), mentioned hersin below besides mlerast and ather charges (expenses against each account,

Regn. No: IBBIIPA0011P-P-02688/2022 21231 W

Name of addrass of Borrower! Description of the Date of Demand Notice and Amount as per
Co-Borrower'Mortgagor Immaovable property Date of possassion damand n-ullm

' Charan Singh Slo Ram Singh - Nagla Kunwari | AllihatPari& Parcalof | Date of Demand Notice: 04.08.2023 | Rs.
Date of possession; 12.12.2023 | 15 36,418/

ki Jopdhi, Jogiya Hathras-UP 204101, Also At: | Residential property
Shri Ram Trader, Magla Kunwarji ki Jopdhi, | admeasuring 12541 Sg. Mirs beanng Plot No. B khasra|3son
Jogiya, Hathras-UP 204101, Meena Kumari | No. 336, Siatatuted at Village- Jogiya (Chungi Bahar), Tehsi- | 02.08.2023
Wio Charan Singh- Nagla Kunwarji ki Jopdhi, | Sadar, Dist- Hathras, UP which is bounded as follows: | nd inferast
Jogiva Hathras-UP 204101, In Loan Account | Boundares: East Land of Owner, West: Road , North: Land of therecn.
No. 2312210180000003 Owner, South: Land of Owner

1. Nizam Slo Abdul House No. 5014-C T/F, Khasra | All that Part & Parce! Date of Demand Notice: 23.05.2023 | R,

Mo. 340-341, situated at village Maujpur in abadi of Gali | ofResidential property | Date of possession: 12122023 | 49,75 773.80)-
Mo. 4, Gurudware Mohall, Maujpur, Shahdara, Delhi- | No. 50/14-C, admeasuring 66 Sq. Yards i.e. 56.85 Sq. Mirs, | as on

110053, Also At M'S Nizam Trader Shop No. 1189/D, | Situated at GROUND FLOOR ONLY, up to cailing level without | ! 22-05-2023
Gali No. 38, Shahdra, North East Defhi-110053, 2. | roof fghts bearing Khasra Mo, 340-341, village Maujpur in | | and interest
Bushra Wio Nizam House No. 5014-C TiF. Khsara | abadiof Gall No. 4, Gurudwara Mohalla [kaga Shahdara, North thereon

Mo, 340-341, siteated at village Maujpur in abadi of Gali | East Delhi-110053 which is bounded as follows: Boundaries:
No. 4, Gunedware Mohall, Maujpur, Shahdara, Delhi- | East: Gali, West: Property of Other , North: Property of other,
110053 in Loan Account No. 2210210130000023 South: Gali. The Property belongs to Bushra Wio Nizam

A K Industries Through Its proprietor Yameen Khan | Allthat Part & Parcelof | Date of Demand Netice: 28.06.2023 | ps,

Housa No. 880, Near Bijali Ghas, Mullapara Bhuj pura, | Residential property of Date of possession; 13122023 | 21 84 466/
Aligarh-202001, Also Al Marghat Ke pass, Mufia Pada | Khasra Mo, 34, admeasuring 100 5q. Yards sduated at)ason

Bhuj pura, lbrahim Magar, Koi-Aligarm, UP-202001, | Mullapara Bhujpara, Tehsi-Koil, Distt, Aligarh which is|20.06.2023
Yameen Khan S/o Alauddin Marghat Ke pass, Mulla | bounded as follows: Boundaries: East: Plot of Babloo, West: | and interest
Pada Bhuj pura, Ibarhim Mapar, Koil-Aligarh, UP-| Plotof Rahees, North: Road, South: Piotof Saleem E'-thEE”-

202001, Also At Housa No. 680, Mear Byali Ghar, Mullapara Bhuj pura, Aligarh-202001, Rukhsana Begum Wio Yameen Khan,
Marghat Ka pass, Mulla Pada Bhuj pura, Ibarhirm Magar, Kod-Aligarh, UP-202001, Also Ak House Mo, 880, Near Bial Ghar, Mullapara
Bhwg pura, Aligarh-202001, In Loan Account No. 22692100290000066

{1) Bablu Khan S/o Muradi Khan, Vake Panday Vihar, | AllthatPart & Parcelof | Date of Demand Notice: Z2.08.2023 | Rs, 9,32 450/
Mear Vidhya Nagar, Mauza, Naraich, Agra, Utiar| Residentsl propery Date of possession; 13122023 | 35 o
Pradesh-282006, Also Al: Baswala, Chawli, Agra, Ultar | admeasuring 58 Sq. yards situated at Village Pandav| 18.08.2023
Pradesh-283202, (2) Shamsher Khan Sio Murari| Vihar, Near Vidhya Nagar, Mauza Maraich, Tehsil Etmadpur | and interes!
Khan, Vake Pandav Vihar, Near \Vidhya Nagar, Mauza, | and Distt: Agra which is bounded as follows: Boundanes: | theraon.
Maraich, Agra, Uttar Pradesh-282006, Also At House | East: Plot of Other's | West: Rasta, North: Plot of Other's,

no. 10852, Vaas Bala, Thana, Tehsil Etmadpur, District | South: Plotof Other's

Agra-2B3201, Also At: Amar \ihar, Tedi Bagia, Agra, Yamuna Bridge, Uttar Pradesh-282006 (3) Sarbano Wio Bablu Khan, Vake
Pandav Vihar, Mear Vidhya Nagar, Mauza, Maraich, Agra, Uttar Pradesh- 282006, Also At: Village Baswala, Chawli Jalesar Road, Agra
Chaoli, Agra, Uttar Pradesh-Z83201, Also At: 2853, Chawali, Tehsil-Etamdpur, Distt Agra, Uttar Pradesh-283201, (4) Rubina Bagum
Wio Shamsher Khan, Vake Pandav Vinar, Near Vidhwa Nagar, Mauza, Naraich, Agra, Uttar Pradesh-282006, Also Al Shah Nagar,
Marayach, Kuberpur, Agra, Yamuna Brdge, Uttar Pradesh-282006, Also At: House no. 1/952, Vaas Bala, Thana, Tehsil Etmadpur,
D|51r||:1 P-gra-.’..-“ﬂ-EESH in Loan AccountNo. EilﬁTﬁMﬂﬂUU‘IEE EHE?EWMMMi

Date:15.12.2023 Place: Dethi, Agra, Aligarh & Hathras |

Authorised Dfficer

New Delhi
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in continuation of previous page.... Mote: All capitalized terms used and not defined herein shall have the respective meanings assigned o bl The date of board resalution for approval of Draft Bed Herrng Prospectus has been modified from
3y Allotment to Market Maker (After Technical Reiections them in the Prospectus dated December 12, 2023 filed wath the Registrar of Companies, Ahmedabad Dctober 31, 2023 to October 30, 2023 on the following pages:
) ( ] )
The Basis of Allctment to the Market Maker, at the issue price of Rs. 140/- per Equity Share, was {"Rat3. . rﬁﬂn?ll.-?ai"'ngier:;::ri:;agTgagf;upnﬂr;;g iffhr:?ﬁpf':'r this Issue” in chapter "Government and Other
finalized in consultation with Mational Stock Exchange of India Lirnited. The Category was subscribed _ ¥ . ’ bl el o, S .- -
by 1.00 times. The total number of shares allotted in this category is 2,80,000 Equity Shares in full out INVESTORS, PLEASE NOTE = Inpointi 1: under thE_L !'IEB:IJII1~;| Material Documents for the _ISSL'E in chapter "Material Contracts and
reserved portion of 2,80,000 Equity Shanes ! The details of the allotment made has been hosted on the website of the Registrar to the Issue, KFin . !:JIF‘_IEUIﬂf.'r_‘-[':» for I::ﬁ pection JS-J'-I;:I.'JE:-Inr'lgIUﬁ palge Im.;j 35-1dUF the ||:€Hf-': ; e Red H
; : : Technoloagies Limited at website: veww kfintech.com e information in this corrigendum supplements and updates the information in the Red Hernng
4)  Allotment to QIBs (After Technical Rejections) Al fut bg o ik ihis: P masi ndl B it L Ty ustina full Prozpectus and the aforementioned changes are to be read in conjunction with the Red Herring Prospectus.
Allotment to QIBs, who have bid at the Issue Price of Rs. 140/~ per Equity Share has been done on - ""fE i s b e bl 1'cr"h?'r = frease SE i e h‘:' e ”fE qJL_'d:;'q - : '
a prapertionate basis in consultation with Mational Stock Exchange af India Limited. This categary IFII?FE'IE G tIhE E.:!..:FrISDIE Ef'dDE" ﬁer_lal "';'T_'beéﬂ the ";55"!;'_ LT, l}umner;d Eqmt':.chh E'g_':j;'n Er' Bidder DS On Behalf of the Board of Directors
has been subscribed to the extent of 115.34 Times of QI8 portion. The total number of Equity Shares i et fD'h B iate 0 j"lj "'"f'“":'d"l' el mf : 'ifljmﬁ.dﬂp _""‘HH”" i iy HF ress ol ‘EI I F;LIE ';'_IF‘"?E'_E.’:]‘L" _ For Accent Microcell Limited
allotted in the QIB category is 10,64,000 Equity Shares, which were allotted to 64 successful Applicants 894ress of the Designated Intermediary where the Bic cum Application Form was submitted by the Bidder Sdy-
and copy of the Acknowledgment Slip received from the Designated Intermediary and payment details at Plice: Almadabad Ms. Braham Pal Chhab,
FIS/ the address given below: HCEC TR N i RERNAT ik
CATEGORY BANKS MF'S IC'S MBFC'S AlF FPI OTHERS TOTAL Date: December 14, 2023 Company Secretary
QIB s0ano | - 000 = . 338,000 | 512.000 | 10.64.000 | KFIN TECHNOLOGIES LIMITED THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE
: 2 . T e ' A KF' NTEC H Selenium Tower-B, Plot 31 & 32, Gachibowli, Financial District, | OF THE EQUITY SHARES ON LISTING OR THE BUSINESS PROSPECTS OF ACCENT MICROCELL LIMITED
51 Allotment to :ﬁ.m:hnr |Fl'iijFt‘-'ll'.5 (After Technical Rejections) _ P a0 Tal. T Manakramguda, Serilingampally, Hyderabad - 500 032, Telangana Disclaimer; Accent Microcell Limited has filed the Prospectus dated December 12, 2023 with the Registrar
The ':DI'I“-PFJF‘-{.-'_II'I consultation with 'Ihé_:' BRELM, |"|-'-_15 allotted 15.‘95._|:|ﬂ|3' Equity Shares to ] -"'-Hl'l'_lﬂf Ireestors Tel No.: +91 40 6716 2222, of Companies, Ahmedabad and thereafter with SEBl and the Stock Exchange. The Praspectus is available
at the Offer Price of Rs. 140/~ per Equity shares in accordance with the SEBI Regulations. This represents Toll Free No.: 1800 309 4001 an the website of NSE Emerge i.e, www.nseindia.com and is available an the website of the BRLM at www
60.00% of the GIBs Portion. E-mail: aml.ipo@kfintech.com , covindia.com, Any potential investors should note that investment in equity shares involves a high degree
FIS/f i : Investor Grievances Email Id: eimward ris@kfintech.com of risk and I‘L‘:IF I'JfF.Tﬂl'Jh' relating to the same, please refer to the Prospectus including the section titled "Risk
CATEGORY BANKS MF'S IC'S | NBFC'S AlF FP1 OTHERS TOTAL Website: www kfintech.com Factors”™ begrnning on page 2% of the Prospecius,
o SEBI Registration No.: INROBIO00221 N5E Dhsciaimer: "It 15 to be distinctly understood that the permissian given by W5E should not in any way
: nchor 2 . 2 z 3,00,000 | 1296000 s 15,965,000 Contact Person: M Murali Krishna be deemed or construed that the Offer Document has been cleared ar approved by NSE nor does it certify
nvestor the correctness or completeness of any of the contents of the Offer Document. The investors are advised to
The Board of Director of our Company at its meeting held on December 13, 2023 has taken on record the refer to the Offer Document for the full text of the "Disclaimer Clause of NSE”,
basis of allotment of 1=n:|U|P'-.I Shares appn:wec'.' by the Deslgnated Stock '-x'hange being MSE and has allotted CORRIGENDUM - NOTICE TO INVESTORS The Equity Shares have nat been and will not be registered under the U.S. Securities Act of 1933, as
emalled to ‘!:I'IE email id of the inw Est;:lrg as reglitered with the |:Ie-|:|n:|5. tories. Further, instructions to the SC5Bs  |pvestors may note the following: and may not be issued or sold within the United States, except pursuant to an exemption from, or in a
have been issued for unblocking of funds and transfer to the Public Issue Account on December 13, 2023, The following Changes or updation has been made in the Red Herring Prospectus. transaction not subject to, the registration requirements of the Securities Act and in accordance with any
The Equity Shares allotted to the successful allottees have been uploaded on December 14, 2023 for credit  3)  In point & under the heading “Material Documents for the Issue” in chapter *Material Contracts and applicable LS. state securities laws. The Equity Shares are being issued and sold outside the United States
into the respective beneficiary accounts subject to validation of the account details with the depositories Dacuments for Inspection” of the Prospectus as appearing on page no. 361 of the RHF, the issuance date of i ‘offshore transactions’ in reliance on Reguiation "S” under the Securities Act and the applicable laws of
CD”‘?EmEd- The EE.IITIJ_:'EI'I'!." I5 _“" the process of ‘:'b'TE""""'EI the |I5.|:II'||:',| and trading approval from NSE and the the Certificate of Statement of Tax Benefit has been revised from October 10, 2023, to October 28, 2023, each jurisdiction where such issues and sales are made. There will be no public offering in the United States
trading aof the Equity Shares is expected to commence on December 15, 2023, ; ; x
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